
FORM A
Punlrc ANNoUNcTMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

F'OR THE ATTENTION OF THE CRBDITORS OF MN TAKSHILA INDUSTRJES
PRIVATE LIMITED

RplevaNr PtRttcut,lRs
1 Name of corporate debtor MN TAKSHILA INDUSTRIES

PRIVATE LIMITED
2. Date of incorporation of corporate debtor 09t07/2016
J. Authority under which corporate debtor is incorporated I

registered
Regi strar of Companies-Hyderabad

4. Corporate Identity No. / Limited Liability Identification
No. of corporate debtor

u7 4999T G20 1 6PTC I 107 7 8

5. Address of the registered office and principal office (if
any) of corporate debtor

Building-450, Genome Valley,
Turkapally (V), Shamirpet Mandal
Hyderabad Rangareddi TG 500078

6. Insolvency commencement date in respect of corporate
debtor

0410212020(Order received on
0s/02t2020)

7. Estimated date of closure of insolvency resolution
process

0210812020

8. Name and registration number of the insolvency
professional acting as interim resolution professional

Mr. Kranthi Kumar Kedari
Reg. No.: IBBI/IPA-001/IP-
P 00 t7 3 I 20 17 -20 t8 I 103 42)

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Address Registered with the Board
Flat No 202,D.NO.8-3-1671D149, Balaji
Kalyan Apartment, Next to Axis Bank,
Kalyan Nagar Hyderabad - 500038,
Email: kranthikumarl 980@smail.com

10. Address and e-mail to be used for correspondence with
the interim resolution professional

Address for correspondence
Flat No.l0l, Sri Krishna Rali Nilayam , G-
134 Madhura Nagar, Hyderabad, Telangana-
500038

kranthikumarl9B0 @gmail.com
11 Last date for submission of claims 20" Feb,2o2o

t2. Classes of creditors, if any, under clause (b) of sub-

section (6A) of section 21, ascertained by the interim
resolution professional

Name the class(es) :Not Applicable

13. Names of Insolvency Professionals identified to act as

Authorised Representative of creditors in a class (Three
names for each class)

Not Applicable

t4. (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

a) Web link
hltps :/i b-bi. go v. in/ho&e/-downl oads

Physical Address: Not Applicable

l. Notice is hereby given that the National
commencement of a corporate insolvency :

INDUSTRIES PRIVATE LIMITED ON

Feb,2020).

Company Law Tribunal has ordered the

resolution process of the MN TAKSHILA
4'h Pebio2o (order Received on 5th



2. The creditors of MN TAKSHILA INDUSTRIES PzuVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 20th Feb,2020 to the interim
resolution professional at the address mentioned against entry No. 10.

J. The financial creditors shall submit their claims with proof by electronic means only.All other creditors may submit the claims with proof in person, by post
electronic means.

4. Submission of false or misleading proofs of claim shall attract

{r
Date : 06th Feb,20l9
Place: Hyderabad

(Interim Resolution
Reg.No : IBBI/IPA-00 I fip-pOO I 7 3 t2O t7 -20 I B I I 0i42

ffi$


